FORM A

PUBLIC AN

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
VERTEXONE PROCESS SOLUTIONS PRIVATE LIMITED

1., Name of Corporate Person

NOUNCEMENT

VERTEXONE PROCESS SOLUTIONS PRIVATE LIMITED

2. Date of incorporation of Corporate Person | 21st January, 2015
3.} Authority under which Corporate Registrar of Companies, Delhi - Il
Person is incorporated /registered - |
4. Corporate identity number / limited liability | U74998DL2015PTC275822 ?
identity number of Corporate Person ; oo + O P
3. Address of the registered Office and  Registered Office: H-3/63, First Floor Vikaspuri,
Principal office (if any) of Corporate Person | West Delhi, New Delhi - 110018
i | Address at which the books of account are to be
Maintained: 05-114 Wework Forum, DLF Cyber City
DLF Phase 3, DLF QE, Gurgaon, Haryana, India,
_ | 122002
6.! Liquidation commencement date of 119.05.2026
Corporate Person
7.; Name, address, email address, telephone | Name: KUNWARPREET SINGH
number and the registration number of | Address: 77, Ground Floor, Sant Nagar, East Of
the Liquidator ! Kailash, Post Office, Sant Nagar, New Delhi - 110065
E-mail ID Registered with IBBI; -
singhkunwar2012@gmail.com
Address for Correspondence: 316-B. Tower 5, RPS
12th Avenue, Sector-27C, Faridabad, Haryana-121003
Process Specific E-mail: vpspl.vl.ibc@gmail.com
Telephone No: +91 9810994715
Regn.No: [BBI/IPA-002/IP N01150/2021-2022/13788 |
AFA Validity: June 30, 2026
8.1 Last date for submission of claims 18.06.2026

Notice is hereby given that the Vertexone Process Solutions Priva

liquidation on 19th May, 2026, ‘

The stakeholders of Vertexone Process Solutions Private Limited are hereby called upon to submit a
proofoftheir claims, on or before 18th June, 2026, to the liquidator at the address mentioned against|
The financial creditors shall submit their proof of claims by electronic means only. Al :
may submit the proof of claims in person, by post or by electronic means.

‘Submission of false or misleading proofs of claim shall attract penalties.

Date: 20.05.2026
Place: New Delhi

Liquidator of Vertexone Process Solutions Févs

te Limited has commenced voluniary |
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THURSDAY, MAY 21, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Notice is hareby given to the public in general and in particular to Mr. Rajendra
Pratap Singh (Borrower) and Mrs. Swaita Alias Swaita Singh (Co-borrowaris &
Guarantor's) or their Legal Heirs/Representatives, that the Authorised Officer of
TATA Capital Housing Finance Ltd. (TCHFL), by following due procedure under
SARFAESI Act 2002 (“Act”), has taken the Physical Possession of the Immovable
Property (more particularly described in Schedule A below) morigaged with
TCHFL. Despite giving several notices, the aforesaid Borrower, Co-Borrowerls
and Guarantor’s have failed! neglected to remove inventory lying in the below
mentioned mortgaged property. Hence vide this notice, the aforesaid Borrower,
Co-Borrower's and Guarantor/s are given last chanca to remove the inventory
lying in the Immovable property within 07 (Seven) days from the date of
publication of this notice, failing which the Authorised Officer shall proceed with
disposal of the inventory according to merit. The Authorised Officer and TCHFL

shall not ba held responsible for the same.

Builtig on Morthern Side of Plod Mo, 20, Admeasuring 338.275 Sq. Yds. out of fotal Area
admeasuring 796.55 Sq. Yds., Situated at Block A, Maraina Vihar, New Delhi, with all the
ameanities under the sale deed. Plot No. 20 Bounded as:- Eask: Plot No_ 21, West: Plol No.
19, North: Road, South: Road,

DATE :- 21.05.2026, Sdl- Authorised Officer

For TATA CAPITAL HOUSING FINANCE LIMITED

PLACE:- DELHI

HINDUJA HOUSING FINANCE LIMITED

R T
L Rogistered eftice al 27-A, Developed Industrial Extate, Guindy.

S

Motice is hereby given to the peneral public that the company Infending 1o make an
application to the Central Government under section 14 of the Companies Act, 2013 read
with afosesaid rules and is desirous of converfing into a private limited company in ferms
of the special resolution passed at the Extra Ordinary General Meeting held on Friday, the
08" day of May, 2026 at 12:00 NMoon at the registered office of the Company t2 enable the
company to give effect for such conversion.

Any persen whose interest is ikely 1o be affected by the proposed changelstatus of the
company may deliver or cause tp be delivered ar send by regisiered post of his objections
supported by an affidavit stating the pature of his interest and grounds of opposition to
the Reglonal Director, Morthern Region, B-2 Wing, 2nd Floer Paryavaran Bhawan, CGD
Complex Mew Delhi - 110003, within fourteen days from the date of publication of
this notice with a copy 1o the applicani company abits registered office at the address
mentioned below

Registerad Office:- AN 30-A SHALIMAR BAGH, NEW DELHI- 110085,

DIN: 0323214

Place: Shalimar Bagh, Mew Delhl

FORM A

PUBLIC ANNOUNCEMENT

{Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

VERTEXONE PROCESS SOLUTIONS PRIVATE LIMITED

Directors at their respective meetings held on 20th May, 2026.

Place : New Delhi
Date :20May,2026

od. 041, 9 Floar, Antriksh Bhawan, 22 K.G. Marg, New Delbi-170001, Ph.; 011-23357171, 23357172, 23705414, Web.: www. pnbheusing, com IN THE DEBTS RECOVERY TRIBUNAL AT C.G.0. COMPLEX, BLOCK B, 2nd Form No. INC-25A FORM NO. 14
Branch Address: C-2/21, First Floor, Mata Chapan Devi Ro bove Bank of Baroda, Ja uri, Hew Delhi = 110058 FLOOR, SEMINARY HILLS, NAGPUR. Advertisement to be published in the newspaper for T Bsn i R AR
E.rah% -Er'?ﬂ M h;gﬂﬂ-ﬂ J:} F;;;;ﬂ,'ﬂha f; H&-%Eﬁh%?%;:ﬂﬂgﬁeiﬂ irg:&tﬂl foa 4 ll:l-i'-J1 1.r -i:idﬂgt é:elhi conversion of Public Company into a Private By Regd Mf%igf?ﬁ:l:;:‘ﬂﬂ? Bibilicatior
Branch Address! D-d, 151 Floor, Road, opposhe BSNL Office, KOG, BIock 1, & & T Colan, Ra| Nagar, Ghatiaba, Utiar Bradesh 201002 O.A. No. 267/2024 FF.06/07/2026 | | 0 e ional Dvovtor sy of Goporate | | OFFICE OF THE RECOVERY OFFICER - I
HOTICE UNDER SECTION 13{2} OF CHAPTER Il OF SECURITISATION & RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY ; . .
INTEREST ACT 2002, READ WITH RULE 3(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 AMENDED AS ON DATE BANK OF INDIA -V/S- M/S NISARG ENTERPRISES Affars Northem Region Bench, Delhi. | KoL BHETL ARIELANAL SR BRI}
We, the PNB Housing Finance Ltd, (hereinafter refermed to s "PNEHFL') had issued Demand natice U/s 13(2) of Chapter Il of the Securitization & Reconstruction of 10, In the matter of the Companies Act, 2013, Section 4th Floor, Jegvan Tara Bailding, Parkament
Financial Assets a forcement of Security interest Act, 2002 (hereinafter referred to as the “Act”) h#uur Janakpuri Office Situated At C-2/21, First Floor, Mata Defendants : 14 of Companies Act, 2013 and Rule 41 of the Straet, Naw Delhi-110001
Charan Devi Road, Alove Bank of Baroda, Janakpuri, New Dedhd - 110058 & by our Roshni_Nanglod Office Situated AtPiot No. 95, 151 Floor, Khasra No.-126, Ahir . . Companies (Incorporation) Rules, 2014. DEMAND NOTICE
Mahalka, Main H:JJ:'I'gqrh Road, Nanglei-110047, New Delhi & b{ our Meerut Office Situated At 151 Floor, Pinnacle Tower, Vaishall Cornes, Garh Read Meerul - 250004, D-1) M/s Nisarg Enterprises, And oo i
Littar Pradesh & Emr Kavi Magar Office Situated At D-8, 1st Floor, Road, opposite BSNL Office, ROC, Black 1, P & T Colony, Raj Nagar, Ghazisbad, Uttar Pradesh Through its Partners Having its office In the matter of EITJEE MEDICAL LIMITED WOTICE UNDER SECTIONS 25 TO 26 OF THE
201002 The said Demand Molice was issued through our Authosized Officer, 1a you afl below mentioned Borrowers/Co-Bamawar/Guarantors since your account has At Plot No. A-13/29, Buttibori Industrial Area, Bidganeshpur, Tah. - Hingna ; . RECOVERY OF DEBTS & BANERUPTCY ACT,
been clazsified ag Non-Performing Assets as per fhe Reserve Bank of India/Mational Housing Bank guidelines due to nonpayment of instaliments) interest. The _ : ’ » BIAg pur, 1ah. gna, (CIN: U85303DL2023PLCA416236) having its 1893 AND RULE 2 OF SECOMD SCHEDULE
contents of the same are the defaults committed by you in the payment of installments of principals, inferest, etc. The sutstanding amount is mentioned belaw. Further Distt. - Nagpur. registered office at H. No. 10, S/F B I, Kalu Sarai, O B 2 i
mﬁn ~rlreast:urls.l._l'.'-ni' PEHE'i-IE' Ighall I'Imtl., are eaﬁin ihe ?E_rﬂr:-e af udemfagul:u:ll Hlutlcffaﬂ_lnd genzf;fth-shllbuhl{carm:!ll ﬁ-f [.I:Fma"ri rie:1t|_-:e whhn:i'g i5 alsn qumr:;ﬂ L;;s ?ﬁﬂhge ﬂd D-2) Smt. Seema Pradeep Hedaoo, Saket, Delhi - 110017 ...Applicant 0 THE INCOME TAX ACT, 1861
o TOU 22 NEreny Callem upan 1 pa L WA & pENagd 0 aysa B 0ate O punlicanan at fnis 4emand no |8 fhe 3iOres sl ampunt aion T Up-in-0aTe T ina ; H
interest and charges, failing which E'FFEHFL will take necessary action under all or any of the provisions of Section 13(&{ of the said Act, against all nrg.m ONE OF More R/o Flat No. 401, Amruta Manor Apartment, R.T. Road, Civil Lines, Nagpur - lgl(;)r::cz:‘s r}gri(;tt)gn%l;/nenttg 2:@2:??' Fl)ilégltligrt]hg :ﬂg RGITHZES | 10-03-201
of the secured assels |I|I:Iun’|n§elukmg possession of the secured assets of the borrowers and guarantors. Your kind attention is invited fo provisions ¢l sub-Section 440001. pany 9 pp STATE BANK OF INDIA
(&) of Section13 of the of the Securitizaton and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 whene under you can tender/ pay D-3) Smt. Rajshree Prashant Moundekar, Central Government under section 14 of the Varsus
the entire amount of outstanding dues Together with il costs, charges and expenges incyrred by the PNB HFL only 5ill the date of publication of the notice for sale : ! o Companies Act, 2013 read with aforesaid rules and is M'S DEEP DECOR AND ANR
of the secured assets by public suction, by inviting quotations, tender from public or htilri'.'at:- treaty. Please also note that if the entire amount of suistanding dues R/o Flat No. 1101, Supertech Avant Garde, Plot No. 1, Sector 5, Vaishali desirous of converting into a private limited company :
together with the costs, charges apd expenszes incurred by the FNB HFL is not tendered befora ﬂu'—.‘lﬁtal ion af notica for sale of the securad essats by public suction, b Sahibabad, Gaziyabad, U.P. 201010. in terms ofthe special resolution passed at the Extra- Ta
inviting quelations, 1ender fram public or by private treaty, you may not be entitled to redeem the secured asset(s) thereafter. FURTHER you are prohibited Ujs 1301 33 Ordi G | Meetina held Thursd (GO} WS DEEP DECORANDANR. $T7/3AFIRST
of the Smd Act from transiemring either by wiy of sale. legse or in any other way the aforesald seconsd assets I SUMMONS / PAPER PUBLICATION l 1:10?/32':)3,26 ::)n:r::ble t%z\ I<;1o%npa(1eny t: ;ive el;fresctm FLOOR, GALI NO-E THAN S8GH MAGAR ANAND
M W & Ahfesiesof-Bovrete & Gucbiarwinse E? Property(ies) Mortgsged ﬁ g -4 ot appncaﬁon/Sa;pzaT?not\ﬁsr}?gj:afpp e At s e e o e | e e oneast racga o (o] |FIRSTFLODR, GALINO. 8. THAN SINGHNAGAR,
amors} ’ ; ; ANAMND PARBAT, DELHI - 110005
; ; ; ; del to be del d
HOULIAN/ |Urmila & Mithun Kumar ADDT- Flat No 32€. Vear Banda Bairagl Appartment | NA [DDA LIG Flal No 206 4th| 88- |Hs.2142550 821, (Rupees 2. WHEREAS the service of Summons / Notice could not be effected in the ordinary gg’;‘gag ';gyistgr'ggr F‘)’gscta‘éiehig/hgr gg‘l’sg‘;og (D 2) DAYA NAND 510 SH. LIDAY SINGH, 52024,
(R, oy o)t Suy Rus ool e bRE O BEE IS T o, s, o f; i Siparoy menner and s theaplcation for subsiuedsenice s een lowed 15| |2t srgaras o (GAUND 1 ASAST, WG AT CELA
BO: |Delhi-110058. / Urmila ADD.3 Neptune Brain Developer Solutions Frivate New Dedhi-110059 Fifty And Ninety Two Paise Tribunal. interest and grounds of opposition to the concerned | | 110005 Certral, DELHI-130015
Janakpuri |Limited, Buiding Yardhman Akrport, Plaza 1 Sector & Dwarka New Delhi-110075 ﬂnl:ﬁ due a5 on 08052026 3.You are directed to appear before this Tribunal in person or through an Advocate and Regional Director, Northern Region, B-2 Wing, 2nd| |RECOVERY TRIBUNAL DELHI (DRT 21 In
HOU/JANY | Belal Hussain & Anisha Marandi Add:1- RZ 654, B-1, Gall Mo-26, 18F Sadh Nagar.| MA |DDA LIG Flal Ne-B1, Ground| 08~ | Rs.34,11,709.22/- [Rupees file Written Statement / Reply Say on 06/07/2026 at 10.30 am and show cause as to|  [floor, Pt. Deendayal Antyodaya Bhawan, CGO| |Ta/11BH2023 s amount of Rs 1176839.93]
]gﬁﬁs E_?“"I!ﬂ 1"'";??_- 5’“’“&“ ?ﬁnﬁlrh ";"E uﬁlhl"ﬁuuﬁsﬁh} bﬂ& LHE 'IFII?J!HDE FBE‘F':&'- Pﬂi:tﬂ'nl Ehﬂlﬁh“ ;‘u;"{; r?'"’é:u“g L"H‘H oed why reliefs prayed for should not be granted. Complex, New Delhi, within fourteen days from the| |/ Rsaes Eloven Lakhs Twanty S Thousands
NG FEean HFocket-Ly Laishad Larden, n dara, Heim- : en, llaga- ara, Naus ENER HENCTE . : A date of publication of this notice with a copy to the| |z Thot, b : i
B.0: |/ Belal Hussain Add:3- Vacena Digital Iniulerhﬂllll-‘lrl'.rate Limited, Unit Mo 304, Deh‘uaﬂﬂlﬂfﬂ'E Hine And Twenty Twa Paise 4. Take notice that in case of default, the Application / Appeal shall be heard and : - ; Eight Hurdred Thirty Nine And Paise Ninety
Janakpusi |Vardhman Airport, Plaza 1, Sec-d, Dwarka, New Delhi-110075 Dnly] due 25 on D3.05.2026 decided inyour absence. :gg:f::tmzmg’ﬁ:gaiwg 'reglstered office at the| | Thrae Cly) afang with pendanlefiba: and fuluire |
RNAN) |Sacror- 7 Nokda, Utar Pragesn- 201901 Add2- 75 Suby Tolah Nain. Diat| " [Sltuated A1 Sloaatute Vil | Mar- | "Eort O Lok ity i Glven under my hand and the seal of the Tribunal on this 13¢h day of May 2026, ot For and on behal ofthe petioner| | {50256 1000 20 s g
77, - 13- 25, ind, Drst- [ sgnature Willa, - 2022018 1l raadzalion and cosks of Rs. 0
1024/ |Prayagraj, Uttar Pradesh-211008, Add:3- Pict No-16, Khasra No- 253, Situated Near  Sector- 166,  Village| 2036 | Thousand One Hundre Nagpur. Registrar For FIITJEE MEDICAL LIMITED | | oo Fql,:r.-pr:rlﬁm:arﬂ Ol 1nﬁ;temm+
5093600 | At Signature Villa, Mear Sector-16H, III;"EIL?L:EI:aEhI 'iaﬂa Buzurg, Pargana & Tehsil Chigyana Euzgig. Pargana Fifteen And Seven Paise @ Debts Recovery Tribunal Nagpur Dinesh Kumar Goel DIN: 01449629 Idua agains! : -:.lu [..'ruin'l arl!r:ll L8 E-:E" ;
. o T s T c L b i el i
Roshil_ | Add-d- Optum, Tower D Oxjaan Brocuntes Bark. PLotab-J Han Lasr, Bal, Matg G Lo I e e i Date: 20.06.2026; Place: New Delhi Fulilinited), : J
Manglol [Sec-144 Noida, Gautam Buddha Nagar, Uttar Pradesh-201301, /Jitendra Kumar Pradesh-201301 9 W s hiarebn diractad tosar B ahova S
Add:5- RES Lubricants, B-64, First Floor Sector-65, Noida, Uttar Pradesh-201301 _:1I:I'1'r' 15'55“ I:-1h;l'rl}rel:-::-ei Isaﬂl;lﬂnmi“& o L
GO \An Al & Chanls Chamela A 1- b Yo ind Sut Wotke, Vohalal WA [Dosle St Hogee Bull 8 |1 008657 (s e ity o
Jlawali, Nel handi, Gar d T, jpur, ar a x " n Western Farl ol Mo Welve ur Fneusa y > 5 i |
($12, Dbl ooy Fous B 0n Weslar Sa Bt it N 72 o Eption P 122 And st P Of ot 2076 | i ity S @ D EROIN LR o INDUSTRIES INDVA LIMITED o e e v B D e v
at Mo ohalla Lodhipur Khasra No i . Tehsil & Disinct- o 4, alfa  Lodhipur even Palse Only) due . iKa- i istrict. . Financial Insdilutfions Act, 1993 and Rules there
B.O. |Hapur Uttar Pradesh-245101, Add:3- 5/0 Shivcharan Singh. House o 3341, Khasra Mo 2572 And 2573, Yt b 200k RASANDIK egd. Off.: PlotNot, RoiKa-Meo Industrial Area, Sohna District-Nuh, Haryana-122103 ot abdatnmie i ot pord bt
Meerut |Kawi Magar, Gali No & Garh Read, Hapor, Uttar Pradesh-245101, Add:4- W/0 Tehsil & District- Hapur, CIN : L74210HR1984PLC032293 www.rasandik.com el by =
i ) : Pasaucn Fon Eusadienn § : e =
Shivcharan Singh, 165, Bheliva, Guraura, Bulandshahr, Uttar Pradesh-203405 Uttar Pradesh-245101 affidavit the particulars of yours assets on o
HOUf |Ramesh Chand & Anita Dewi Add:1- Biock Mo AS19/B, Indraprasth Colony,| MA [Secand Floor Flat Mo SF 1| Q8- |Rs.26,52,344.27)- ﬂug:ug Extract of Statement of Audited Financial Results for the Quarter and Year ended 31st March, 2026 biedore the nexl dats of hearing. 4, Youare harely
MEE! |Meerul, Uttar Pradesh-250001, Add:2- 5/0 Hansh Chand, House Numbér Budd On Plot No 106, Khasra I.'IH Twenty Six Lakh Fifty Two : orderad to appeasr before the undersigned on
1123|122, Willage Chitsaun, Post Chitsaun, Bulandshahr, Uttar Pradesh-203001, Ko 130 MI, Indraprasth Esiate| 2026 | Thowsand Three Hundred (X in lakhs) 26052026 at 10:30 a.m. far further praceedings
1181178 |Add-3- Second Flopr, Flat Mo SF 1, Build On Pipt No 106, Khasra Mo 130 ML Eahkart Awas Phaza 1, Village Forty Four fnd Twenty : Th Months Ended Y Ended s e L I- ,
B.0.: |indraprasth Estate Sahkan Awas Phase 1, Village Prna Sofipur, Pargana Tehsil Pilna Sofipar, Pargana Tehsil Seven Paise Only) due as SL. Particulars ree vontns Ende ear tnae 3, In addition ko 1he sLm atoresied, you Wil 3150 be
My (A N g.:E:'I?elr uﬁ'&m’nﬂ'ﬁ:ﬂﬂfﬁfﬁ#ﬁ:ﬁl‘fﬁsﬁsw Add:4- RVC Centre A o cauen Ikt on 08.05.2026 No. 31.03.2026 | 31.12.2025 | 31.03.2025 | 31.03.2026 | 31.03.2025 :'ﬂ:'g'iﬁ'*ﬁ'iﬂ T —
. : : : : : : a) Such nleresis as 5 pa ar he p
B, R snigiomats oz ANosT Nos kRS Noppchortatl] WA [V, it Ve, ST S (RETCSITIS: s putod | Unsited | Aubod | ot | e {18 S CR R SRR O
- 2~ E-106, Mew Ashok Magar, Gali Mo-5, Vasundhara ave, wrpund Floar ouf Roo - ven Lakh Ei reg ; | " ; I
0922/ |New Delhi, Delhi-110016, Add:3- Hari Om Fabrication, A-63, Sec-7, Noida, Gautam Rights.  Nysy  Khand.3,| 2036 | Thousand Oue Hundred 1| Total Income o 190955 | 222018 ) 1,386.11 | 6,78487 |  6,893.07 | |cariiicata | executin procaedings. (b) All costs,
1028394 |Buddha Higa:EllttarFradEshle 301 Add:4- EWS, Flat Mo MEAIF243, Ground Floos Inderapusam, Ghaziahad, Sixleen And Twenty Four 2 | Profit/ (Loss) before Exceptional items and tax (201.41) (108.85) (138.26) (654.58) (415.70) chanjes and expenses incurmed in respect of the |
B.0.: Kavl| Hithout Roof R Nyay Kand-3, Indiraparam, Ghaziabad, Uttar Pradiesh-201014 Uttar Pradesh-201014 Paise Only)due 25 on 3 | Profit/ (Loss) before tax (201.41) | (108.85) | (138.26) | (654.58) | (1,341.50) | [sarvice of Iis nolice and warranis and alner
Magar |Add:5- ED 51, Hew Ashak Nafar, Vasundhara Enclave, New Defhi, Dedhi-110086 08.05.2026 , , ' ' ' ' . processes and all oiher proceedings iaken for
PLACE:- JANAKPURI, ROSHNI_NANGLOI, MEERUT, KAVI NAGAR, DATE:- 20.05.2026 S0/- AUTHORIZED OFFICER, PNB HOUSING FINANGE LIMITED 4 | NetProfit/ (Loss) for the period/year after tax (260.45) (82.92) | (110.85) (669.14) | (558.48) | | o overing the smount dus,
period/year (net offtax) (OCI) (253.09) (82.92) (110.57) (661.78) (558.50) | |anthisdate: 10/03/2026.
e s 6 | Paid up Equity Share Capital RELLVERT CHALEN
TATA CAPITAL HOUSING FINANCE LIMITED R ot B Al R Ve VAL D O
IJ Before the Regional Director, Ministry of Corporate Affairs Northem Region, Mew Delhi (Face Value of Rs.10/- each) 597.50 597.50 597.50 597.50 597.50
‘ ' Registered OI1.: 11th Floor, Tower A, Peninsula Business Park, In the matter of the Companies Act, 2013, section 14 of Companies Act, 2013 and rule 7 | OtherEquity ] - 8,342.04 | 8,944.10
Ganpatrao Kadam Marg, Lower Parel, Mumbai 400013 41 of the Companies (Incorporation) Rules, 2014 8 | Basicand Diluted Earnings Per Share for the
TATA broch Aaéeess: 835, 15t & 2od Floor, Abave HOFC Bank, Laipat agar 2, New Desi - 110024 D oand D - 20 o 20 -
LﬂAH ACED”HT Hn TEHHI.I]EHHI]MUID{IHETEHTEHIHMEEI]MH’J[IMEHE In 1he matter of Mis Purva Alloys Limited hawing i1s registered office a period/year (Rs.) (4.36) (1.39) (1.85) (11.20) (9.35)
f AN 30-A, SHALIMAR BAGH, NEW DELHI-110028, Notes:

1 The above is an extract of the detailed format of Audited Financial Results filed with the Stock Exchanges under Regulation 33 of SEBI
(Listing Obligations and Disclosure Requirements) Regulations,2015. The full format of the Financial Results is available on the
Investor Section of our website www.rasandik.com and under Corporate Section of BSE Limited at www.bseindia.com.

2 The above Audited Financial Results have been reviewed and recommended by the Audit Committee and approved by the Board of

Forand on behalf of the Board of Directors

Rasandik Engineering Industries India Limited

Rajiv Kapoor
Chairman & Managing Director
(DIN:00054659)

Hayt Sipda. Sapa Ve

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. a Housing Finance Company [duly registered
with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under Secuitisation and Reconstruction of Financial
Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers conferred under Section 13(12) read with Rule
3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling
upon you being the borrowers (names mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days
from the date of receipt of the said notice. The borrowers mentioned herein below having failed to repay the amount, notice is hereby given to the
borrowers mentioned herein below and to the public in general that the undersigned has Taken Possession of the property described herein
below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002. The borrowers mentioned here in above in particular and the public in general are hereby cautioned not to deal with said property

HIRIFLRA HOUSINE FINRNCE LIMITED
Aepisiered O#ice; Wa. 167-168, fad Flar,
iinra Salal, Sedaped. Ceannai-B0801 5.

Comtacl No,: RLM - Beajesh Ayasts - 03103 01835 | |
fRM - Harigh Yaday - 7060411785; CLM - Raul-
0048581 | CRM - Lafil Pamwar - 0337000044 |
PUBLIC NOTICE OF PHYSICAL POSSESSION |
OF IMMOVABLE PROPERTY
[To, 1. Mirs. Beenma B...bormywer 2. Me Anand Kumar
(4. Me. Sonu 5..Co Bomrower, Atarpurz Railway
:Huad Hapue, Lrban, Hapur, itar Pradesh, ndia -
(245101, LAN No. GHHPRHAPL/AGDI0001 45,
|Whereas vide Order dated 02.04. 2026 passed by
{Chief Judicial Magisivabe Disirict Coart, Hapar,
!l.ll:l:f Pradesh, the physical possession of the
(proqerty being Al that piece and parcel ol ie." A

Schedule A — — _ |
_— FOR PUBVA ALLOYS LIMITED ¥ - = DOUBLE STORY RESIDENTIAL HOUSE MAGAR
(Description of the Mortgaged Property) posbigsedlen SMEG ‘ SMFG India Home Finance Co. Ltd. IPALIKA NO. W-15/719 ADMEASURING AREA
; : ST : . - ajiv Agarwa Grihashalk ti |Corporate Off.: 503 & 504, 5 Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai- 400051  |2¢ 75 &g, yn. OR SAY 66.70 50
All that Piece & Parces of Residential Property being Front Side Portion on Second Floor Date: 21.05.2026 Director Regd. Off. : Commerzone IT Park, Tower B, 1%t Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN et : . ' .

(MTR5.SITUATED IN MOHALLA ATARFURA
(HAPUR PARGANA AND TEHSIL AND DISTRICT
(HAFUR LLF BOUNDED BY: EAST:- HOUSE
(SAGUA, WEST:- HMOUSE MNATTHO MORTH:-

EHHU SEOM PRAKASH SOUTH:- ROAD. hag besn
|tzken over by M5 Hindujz Housing Finance Lid.
iﬂn 19. 05, 2026, The borrowers in pariicular
{@md the public in general are hereby cautioned
il1|1|. to deal with the property and any dealings
leth the property will be subject to the charge of
(M/s Hinduja Housing Finance Lid. [

and any dealings with the property will be subject to the charge of “SMHFC” for an amount as mentioned herein under and interest thereon. e - RS PITE e :
| 1outiNE Piflance Chennai- 500 832, Tomd Kao E-mal : auclon@hindufahousiginanseson || | ' Name of Corporate Person | VERTENONE PROCESS SOLUTIONS PRIVATE LIMITED | | o2l =23 S J 2 . o TUBERIS Pt e
Ms. Seema Sharma (CLM) - 9643061237; Mr. Arun Mokan Sharma(ALM) - BBODE98SSD; 7| Date of incorporation of Corporale Parsan | 2181 January, 2015 | | Name of the Borrower(s) Description of Secured Assets Demand Notice Date of : :
M. Amit Kausehik (RRM) - 9587085333; Mr. Rahul Kmar (CRM) - 6826520086 b CE-rp:-rals T Fnagislrar-:ri':mnﬁnﬂ._ Bemi- 1l No.| /Guarantor(s) LAN (Immovable Property) Date & Amount Possession
POSSERSION NOTICE (For immovable property] Bersan & incamoabad freqistarad : : ; 16.02.2026 “EFORV NO, INC-26a™)
Whereas tne undersigned being e Authorized Officer of the HINDUA HOUSING FINANCE || | 1o o mt:;f e Lan :- f\)l” trezp'sege and ga.rce' g/tzgegg rS"rﬁ’e”yoMf%Sf”g'&g 70| Sg Yards "g'lz Rs. 8,14,815.78/- (Rs. Befare the Regicnal Director
LIMITED uncler Securtization and Reconstruction of Financial Assets and Enforcement of i ':'T::' ¥ ; g R . 1 WY o 2 611439210804852 arla 2.5 varsal being . are LU ana, omprl|se 0 Eight Lakh Fourteen Northern Region Directorate |, New Delhi
Security Interest Act, 2002 [No. 3 of 2002} and in exercise of powers conferred under section | denbly number of Corporsle Person .| 1. [1. sandeep Balwan |KNwat No. 74//68, Khatauni No. 80, Khsara No. 36//22(8-0), Situated 1, o Fight Hundred | 18.05.2026 in the matter of the Companies Act, 2013, |
1312} read with Rule 3 of the Securty Interast {Enforcement) Rules, 2002 issuad a demand | | | 5| Address of e ragistered Office ang Registered Office: H-2483, Frst Floor Vikaspuri, : At Village-Sondhapur, Abadi Fauji Colony Number-1, Within Limits Of| . : Section 1344) of the Companies Act, 2013
e ; . : : 2 il ol gt E o P o f 2. Sunahari, . . . Fifteen & Paise Seventy and Rule 30(5)(a) of the Companies
nolice was issued an the dates mentioned against each account and stated hereinatier calling Principal ofice {il aryl of Corporate PEFSON | West Dalhi. MNew Delhi- 110018 W/o. Balwan Mc, Panipat As Per Sale Deed Bearing Wasika No. 2026 Dated 20-7- Eight Only) as on (Incomporation) Rules, 2014
upon the borrower (hereinatier the borrower and guarantors are collectively referred to as the Address gt which the books of account are to be ' 2020 Recorded In The Name of Sandeep S/o. Balwan. 909 02 2026 "TAND '
the Barrawars") o repay tha armpunt within G0 days Irgm ihe gake ol receipl of said nofice. Tha e (TR - alc r-- e I the matier of i
bormowers having Tailed to répay the amount, nadice is heraby given to the borrower and 1he | Eul.al':";arg MIEIIE:FIT:!IE::-:: m-ﬂar:&; ﬂi"rt;r City Lan :- All The Piece And Parcel Of The Property Area Measuring 500 Sq. Yards., 16.02.2026 MRIDULA HEALTHCARE PRIVATE LIMITED
public in geredal thad tha undarsigrad has lakan pessession of the proporty desenbad barsn T e’ o IO, RPN IR, : Comprised In Khewat No. 540 Min. Khatauni No. 577. Khasra No. 136 // Ol having its registered office at Flat Ho. 212
[ [ ; f 22003 611439511753780 P 4 ’ Rs. 5,54,610.03/- (R
bedow in exercise of pawers conferredon him under sub-setion 4 of section 13 of Actreadwith | | || | dednd : 1/2/1, Rakba 4 Bighe 3 Biswe Ka 149 / 747, Share Bakdar Rakba 16| o 2291093/ (Rs. E"'I;“_:'k*'aﬂ 'ﬁ“;l ’hﬁé‘l'hal"'a_;‘ :‘g' ?met Sector-|
ruby 8 of the Security Interest Enforcament Rules, 2002 on this the dates mentioned against 6| Ligpidafon commencement date of 15.05.2026 1. Sunil Kumar, e : i |  Five Lakh Fifty Four L i f |
a ; ? i 2. . Marle 5 Sarsai, Sitauted At Village Matlauda, Sub Teh Matlauda, District . 18.05.2026 oo Petitloner
gach accoont The. borrower/guarantor in particular and the public in general is hereby Corporate Parsan S/o. Raghubir Singh Paniat. Recorded In The Name Of Seema Devi Wio. Sunil Kumar Vide Thousand Six Hundred Niifia 16 Tstebi Hiven i h Bérioral Pubilie hal
cautioned not te deal with the oroperly and any dealing with tha properly will be subject o the T | Mame. address. email scdrass, talephane | Name: KUNWARPREET SINGH 2. Seema Devi, R g 4,644 Dated 24-03-2017. Bounded As:- E .. gh uf S ,k Ten & Paise Three Only) il'?: Ei_'l'lm'i‘,';ﬂ%;i;a o I;"Ieill'ilh.:.l-fl aan:w::ﬁll:?uf
charge of the HINDUJA HOUSING FINANCE LIMITED for an mount &nd future interasl at the rumber and e regisiration number of | Address: 77, Ground Floar, Sant Nagas, East OF W/o. Sunil Kumar ega. ateg 24-03-2017, Bounded As:- East: Shop of Sukram as on 09.02.2026 the Regional Director (Morthern Region|
confraciuzl rata an the atoresaid amount tagether with incidental expenses, costs, charges, | thie Liquidator Kailash Pt Office. St Nagear New Delhi 410065 Pal, West: Shop Of Karambeer, North: Assandh Road, South: Road. Dicackarits: 11 undet -seklen 13-af Ihel
etc. thereon, The barrewer's attention s invited to provisions of sub-section {8} of section 13 E-mail 1D Ee:giste;éd w:th H;BI: nll- Lan = All the piece and parcel of the Property House Measuring 174 Sq 13.06.2025 Campanies Act, 2013 sesking canfirmation -:If
LEVIHG ik TR 0L iy SRR (06 I R BRI L TN, nohkunwar20 i c : Yards, Property Id No. 7V22A934, Situated At Vilage-Rajondh,| Rs. 14,52,697.82/- (Rs. altaration of the Memorandum of Association o]
account Number, Name of the Borrowers & Address | Passession Date: R \ Earat 617439211683190 g Tonsil-Rajondh, Tehsil & District-Kaithal As Per Transfer Deed| Fourteen Lakh Fifty Two ool ARAACRI Vit
DL/GRN/SRIP/AD0D0DD08S. 1. My, Mohd Rizwan 2. Ms, Ladli Parveen, [EELRCELEL Addrees for Comespandence: 716-B, Tawet 3, RPG 3, |1 Ramniwas Jangra, - 20" No 650 Dated 28.7-2023 Recorded In The Name Of| Thousand Six Hundred | 18.05.2026 || [Aei on 31-Tiay of Diacemher 4024 1o enable
1113-1114 Basti Ghee Sukh Ganj Mir Khan Behind Delight Cinema ILGUEREIIEIER 12 Averue. Sector-2TC. Faridabad, Haryana- 121003 "| Slo. Shankar Lal e ¢ . ) - : o (e Comipany to chance s Reqielered Office fom |
Delhi GPO Noth Delhi-110031| Description 01 Property: Residential LoaL NEELLITE Process Specific E-mail: ypeal v befgmail sam 2. Rinku, Ram Niwas S/o. Shan'kar Lal. Bounded As Under:- East: House Nlnety Seven & Paise =Nattanal Clraa:it:I Tagr?il:w Delhi® Undsar el
Freshald Flat No. D.G.F. 05, M.LG., [ Without Rool Rights). Area ARt Telephone No: +31 9810094715 W/o. Ram Niwas | Jagmal, West: Main Street, North: Street, South: House Of} Eighty Two Only) as on Jursisiction af Regisirar of tiominanies. Defni ic;
I'Iea:ﬁugn E‘ﬂjll 3.?. III:“ I.th.l 55.74 5E|q'mm" H#}I:g :.]lﬁ.n Freehold P!ml 45 on 10.02 2076 Riagn.No: [BEVIPAODZIP NOTIS02021-2022113788 Ramdiya. 11.06.2025 Jl;EtF:a:; I::r Hﬁéﬁrcgﬁnﬁl su[lrdt-ltE;rL}Er :;Er:ﬁ,.;.r..
Mo.45 & 46, Oul Of Khasra No.185, Situated In rea Residential B2 R AR : & - :
Colomy Khushhal Vihar Colony, Village Sadullabad, Pargana And Tehsil Loni, Distt,| | || | ARA Validty: Jine 20, 2025 biace : Panioat / Kaital. H _ ﬁ_s‘d/ Any persan whase nierest s likely to be alfected|
Ghaziabad, Uttar Pradesh- 201102. Boundaries; East: Plot No.dd, West: Plot Deegar,| | | | Last date for submisson of claims | 18.06.2026 o _ ace : Panipat/ Kaithal, Haryana Authorized Officer, by the proposad change of the regislerad office|
Morth: Rasta 30 Fi. Wide, South: Rasta & FI. Wide Maliza s heraby given (hal the Vertaxone Process Sofutions Private Limited has commencad sakantary Date : 18.05.2026 SMFG INDIA HOME FINANCE CO. LTD. gé._l.EEEdDgiﬂﬁ; Tf{efi";';j ?ﬁgfs?iig -"t:;;
DL/MNA/MNGR/AORNOTAS 1. Mk Shano Shans 2. m;.1t%%i§i:|1 SALRLPeR irquidation an 19th May, 2026 abjectans supportud by an alidadt stabrg the|
Alesn, Furana andraval Liv ne Warth Delhl- R e a of Vertey i i i i | r i nature of his/-har interest snd grounds of|
Description Of Property: Residential House, Bullt On Residential Plot Rl AL C i Tﬁfsi‘ak“mum bl iy Sudwugl_s b "jm:H o erey ool Lpun X Euh'"." i appositian 1o the Regianal Dracior (Narthemn|
No.3, Area Measuring 50 Sq., Yards, Out 01 100, 5., Yards,, (plot EERURUNACEE | | Procdalthekclains, cnorbefne 18th June, 2026, to te bguidator al the address mentianed aganst sem 7. . & Inf . Regian Oirectorate |} B-2 Wing, 2nd Flooe, P |
Area 41.81. Sq. Mirs. and Construction Area 83.61 Sq..meters) Comprising In Khasra! | | The fnancial crediors shall submil their proof of claims by electronic means only. All other stakeholders Kanoria E nergy Infrastructure Limited Dendayal htyodaya Bhawan, CGO Comple,
Mo 138, Siluated Al, Ganga Vihar Exlvillage Sadullabad Pargana And Tehsil Loni,| | |maysubmilthe procdof ciaims n person, by past or by eleciioni: means, iEn ([ e P . i N Daiii-1 10002 within fourtean days from (e
Ghaziabad, Uttar Pradesh-201001. Boundaries: East: Other Plal, West: Streel 16 FI ESTREIVY KOVR 8.5 WA VLI TURE LR daie of publcalion of 1his ralice with & copy of
Wiﬂ!l North: P:'; I]FPE:t S onth: “HHL;F!:;I L St i bl *| || | Submission cf false or misleading proofs of claim shall attract penalties. Sdi- Regd. Office & Works : Hamirgarh - 311 025, Distt. Bhilwara (Rajasthan), the apglicant company al itsreqistered olficr at|
. ' : ) Kunwarpreet Singh Phone : 01482-286102, FAX : 01482-286104  Wehsita: wwiw.ainfrastructure.com the address mentioned balow '
Place: Ghasabad Dale: 21052026 S0, Authoreses Qlfices- HINDULA HOUSING FIMAMCE LIMITED i : ' : 8 I ’ : - il erali ’ ) Flat Mo. 212 Plod Mo, 10 Mew Ashiana
: Date: 20.05.2026 Lllﬂ‘#lﬂﬂhf ﬂ”-’ﬁfél!ﬁﬁ;i TJE‘T;EHSU?LUEI-EEEIEE%HE Email Id: cs@kanoria.org, CIN : L25191RJ1980PLCO02077 Moot Sactor 5. Doks
L Place: New Dethi TR fedh; BRSO ' bl EXTRACT OF STATEMENT OF STANDALONE AUDITED FINANCIAL RESULTS _ Wew Delhi, 110675 o
FOR THE QUARTER AND YEAR ENDED OMN 31.03.2026 {Rs. in Lacs) anrrigzije ?—IL?H'T:EHIT'E:;Hu-fm'EEIﬂL:iEEE
FORM A Cuarter Ended Year Ended Fo Sid- |
g , [Under Regulaticn 6 of the Inscivency and Bankruptcy Board of india 31.03.2026 | 31.12.2025 | 31.03.2025 | 31.03.2026 | 31.03.2025 - R — ,[E',N_ 033392 f_{l;
- Aleg.OM.: Srinivasa Towar, 151 Floor, Door No. 5, 0id No.11 (Insolvency Resolution Process for Corporate Persons) Regulations, 2016] | [ Total Income from Operations (nel 74867 | 556736 | 696676 | 2rozer2 | somsoe | | AU, gy C T T ]
nd Lane, L-Elii-lt':ji_Ih& Road ."-|WHT|:IE“1.T3:|I'-'IHFI1;IE|..'-.-hl.'!fII'IHI-EIDD[l'IH FOR THE ATTENTION OF THE CREDITORS OF Net Profit{Loss) from Ordinary Activities {befors Tax, 48 51 28.08 (26.71) 106,04 E2R 19 Ghaziabad Uttar Pradesh 201014}
Truhpmg E'—’“j ”Tuﬂf ;—Jﬁ‘-'ﬂ"i} *‘EﬂTﬂ’ﬂéTﬂjﬁﬁ =151I1:;§DE;2 . G Block WCUBE SOLUTIONS PRIVATE LIMITED Excaptional andior Extraordinary itemss) -
| FINAKEE [ERGGH AL Lo, SR (Eai), WNmmeaiiDe)] RELEVANT PARTICULARS Net ProfitiiLoss) from Ordinary Actvibes before tax 4651 2305 (26.71) 106.08 525.19 PUBLIC NOTICE
Wehsile: i/ www. runomerince i 1. |Mame of Corporate Debtor | WCUBE SOLUTIONS PRIVATE LIMITED {after Exceptional andlor Extraordinary items) _ BEFORE THE CENTRAL
POSSESSION NOTICE 2. | Date of Incomporation of Corporate Debéar | Movember 25, 2018 Met Profit{Logs) for the perlod after tax 15,58 B.83 (27.31) 30,16 356,32 O A IPANIES DELHIL O
Whissias.The udareigind-belrin he authorsed icer: of: Traiome: Fiarica. Liitsd 3 ';In-::;:[;:lulgg:ldﬁemgg'lnrpmm Ceblor iz | Regisirar of Companias, Defhi - _-;a1ler_E:f:L:e-;:1|u_ni-1I &Ind,'l.‘_lr.E:lE!ri:.l!.'lr:'dll'l?r:,' Aamss) - _ — - ) Advertisement for change of registered office
(Formarly Know as Shricam Housing Finance Limited) under the Sacuritisation and T [Comicamn Idenut}*-ln [ Liiled Lisbiity | U74G000L 2018PTC357078 Tolal other ':'-'ml'-"f'her"-‘""e Income |“”r'E penod : [5_;1"3.| 1.3 43,44 23,25 45.05 " th:frr:g(tet:rl-szgzrg-ggstisot:t(e?:t)oo?]soégggn By
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 {34 of | identification Mo. of Corparate Debtoe Total Comprehensive Income for the period {Comprising 705 18.09 16.12 Bd 41 401.37 of Limited Liability Partnership Act, 2008 and
2002) and In mxercise of powers conferred undor Section 13(12) read with {Rule 3) of the 5. | Adress of the registered office and |Regd, Office: 1793-C SIF, Parsadi Gail, Kolla Mubarak Met Profit/iLoss) for the penod (after tax and Cither rule 17 of the Limited Liability Partnership
Security Interest (Enfarcement) Rufes, 2002 issued demand notice to the Borrowers details principal office (i ary) of Corporate Debior | Pur, Lodi Road. South Dethi, New Defi-110003 Comprehensive Income (afier tax) _ _ RU'TNSOW
of which are mentioned in the fable below o repay the amowm mentioned in e notice Address at which the books of account are to be Equity Share Capital (Face Value, Re. 5/- aach) 4264 57 4754 57 ADE4 5T 49F4 57 47F4 57 In the matter of VISION
witin 60 days fromthe date of eceiptof he saidnotice mainfained 285, 151 oot Ubyog Vwr Prase 4. | | Recarve (Evciuding Revaluaion Reseve asshowninthe | | | | 518780| 511607 | | IKNOWLEDGE SOLUTIONS LLP
[The Borrowars having faled o repay the amaunt, nofice |5 heraby piven to the Bormawar GGurgaon, Haryena, India, 122018 Balanoe Shast of Ere i ' L LB (LLPIN: ACD-9813)
and the public in general that the undersigned has taken POSSESSION of the property | | {As per details avallable on MCA master data) SR STEaLY il yess] s having its Registered Office at
described herein below In exercise of pawers conferred on him under Sub Section (4) of | | © _"‘*_E-"?“Efl-'é'-"'"""-‘““é‘“ﬂ_‘jﬂlﬂ m May 08, 2026 {Order copy recated on May 19, 2025) Camings Fer Share {oefore extraordinary fiems) (of 3i- each| . ) 97A POCKET I, PHASE | MAYUR VIHAR,
saction 13 of Act read with rule 8 of the security Interast enforcement) rules, 2002 on |IVAREA W Lol e | Basic Q.2 (0.03) 0.05 0.42 East Delhi, Delhi 110031
19-May-2026 7. |Estimated dale of closure of insatvancy. | November 04, 2026 Diluated: 0.2 (0.03) 0.05 [.42 S e f°«PP||¢a"'t | Petitioner LL_P
3 ;i . . " . . fasolulion procass a3 , . : 1 : ' Notice is hereby given to the general public
The Borrower in particulis and the pubdc in general is hareby cautionad nat to deal et = i Lt Eamings Per Share (after exdraordinary Rems) (of 5/- each)
g ; : ; - Bk Kunwarpreet Sinah that VISION IKNOWLEDGE SOLUTIONS
"ﬂ h’E 4 Ij Ij I e "-"1 .m £ " tl tl it 1h '"h" l: B. | Kams and | BOEEENaN riumber of tha P g i - o
WEE SN PR L M BEREige: WL T T Dy WL A el L T nsclvaricy grofessinal acling as |neren | Reg. No.: IBSUIPA-DI2IP-ND11502021 20eana7ae | || Basic 0.0z c (0.03] 0.03 U2 | LLP  proposes to make a pefition to
F”'*'ﬂ”;ﬂ F'““”f_? '-'I'j”r'rt:'j_[Fé"lf’”“"!-' ;::"”’“ Em“"-’a”' Housing Finance Limited) for an ' Resalution Frofassiongl AFA Valid Upte : June 30, 2026 Diluated 0.02 - (0,03) 005 042 | |Registrar of Companies, Delhi-1 under
- i ||-|‘I ] — — - - — - — . . — - - - - - - . . . . e
e e e e 0. | Acdress & email of the intenm resolution | T7, Graurd Floor, Sant Nagar, East of Kailash, Post NOTES: section 13 (3) of the Limited Liability

[The borrower's-atiention 15 invied 1o provisions of sub-saction (81 of section 13 of
the Act, in respect of time avaitable, to redeem the secured assets |

Borrower's Name and Address

Mr. Vijay Kumar Chauhan 3/o Mr. Rajendra Mahto House No. B-1345, Ground Floor,
Back Side, Green Fields Colony, NHPC Colony, Faridabad, Haryana-121010,
Alzo Al:-House No. 104, Surya Nagar Phase-1, Residential Scheme Sector-91,

Faridabad, Haryana-121010,
Alzo Al:-House No. 104, Surya Magar Phase-1, Residential Scheme Sector-91,
Fandabad, Harayana-121003,

R%. 1,04,83,828/- (Rupees Dne Crore Four Lakh Eighly Three Thousand Eight Hundred
Twenty Elght Only) In respect of Loan Account No. SHLHDLHIOOOZ26T as on 10-Hov-
2025, Date of Demand Mofice —171-Nov-2025

Date : 19.05. 2026

(Earfier Known a5 Shriram Houging Finance Limited)

professionsl, as regsterad with the board | Office, Sant Magar. South Dalhl, New Dei - 110065,

| Emaill : singhkunwar2012@gmail.com
Address for correspondence: 316-B, Tower 5, BFS
12th Avenue, Sector-2TE, Fandabad, Hargana-121003
Emall ; cirp.weube@gmail.com
Jung 2, 2026 114 days from the faceipt of the NCLT
ardar i.e., 19 May, J02E]

10, | Addressand e-mall to De used for
| correspondenca wilh the Inbanm
Resoluticn Profassianal

1 .Lﬁf‘.céléﬁrsl:'h.rr'ii:ﬁi:ﬁ:f{fa rn-s

13, Names cf inschency professionals idenshied| Nt Appicatie
I0adt asauthonsed represeniaive of creditors [As per infoemation available in Public Domsain)
| In #class (e names for each class) :

are available at
Mohice = haraby givan that the Mationg Company Law Tribunal, Maw Defhi Bench, has ordered tha
commancament of 4 corporate insahency rasolufion process al tha Wlube Solutions Privata Limited
on May 08, 2026 [Cvdar copy racaived on May 19, 2025}

LFLa::e: Mew Dehi

Regn. No.: IBBI/IPA-D02/IP-ND1150/2021-2022/137858

lindia Accounting Sandards) Fulss, 2015 a5 gmended

May, 2026,

e o ef it g res b bty Shiref st of (s respesclivee financial years,

I

EnsiingArmual Gararal Meaetng of lhesomparsy!
The Board has recammerded dividend (@ 5% pa. onredeemabie Prafarance Shares.

1. Thefnanciel results of the Crenpany have bean prepsred inaccondence with Indign Accourting Standasds (Ind AS) natified under the Compenies
2 Theabeve nancial rasels have boon revensed by the Sudid Cammdles and kave bean appraved by Boand of Diractars al (ks maeling hedd an 20th

1 The sbowe results ofthe company heve besn audied by the statulony auditors and have issued an unmaodifed audt opinion on the same, The figurss
for the-quanter ended 31032025 and 31032026 are the balancing figuras between 1he sudsed figuras of the ful Bnancial year and e unaudited

The Board kag recommended dyvidend 8 1% e Re. 005 per equity share for e firancisl year 202525 subject 1o aporoval of shaseholder al the

Thea Company hes no Subsidiary, Joind Ventures & Associates and hence preparation of Consoidsied Fnancial Salemeant is not required by the company

Flgures for (e previogs perod have bean ragrouped | teclassBod whensyernecessany, o conform e current perod's clagsification,

0. The above is an axtracl of the defailed formal af CuarkadyYaarly Francial Resulls filed 'wih Lhe Siock Exchanges undar Ragulatan 33 of tha SEBI
iLeting Obligations and Disclosure Requirements) Requiations, 2015 Thea full farmat of the QuartedyYearly Financial Rasulis are availzile on the
Einck Exchange wabsi#fes (waw.bseindia com) and on the Company’s webste {wwwainfrastnachre. com)

Faridabad, Harayana-121003. 7| Ciatens ocrediions, iy, under caus 1 1o Ropicatis 4. The Govemmant of india has .xnsuliu'al.gi 2 Labowr Eu:IEE: -:_‘r-:ﬁ""' Lal:uu[ Code’), alachve from 21l Mmml:ar_EEE_E- Th:e Codes, nle:'al'.a': either on MCA-21 Portal on
Mrs. Bindu Chauhan W/o Mr. Vijay Kamar Chachan |of sub-gection (6A) of suction 21 ascetained | (g net irforiFation avakable n Putilic Damaial !nlra-:lu-:e ?IIL-'nll‘u:-rr.n dE"li'!lI-'hl:i'l -:waag:e:a ':1'_|r:...1E.F-ls.d|n'F_':aﬂ ongratuity and laawa liability. - The company has assessed the impect of these changes and (www.mca.gov.in) by filing investor
House No. B-1345, Ground Floor, Back Side, Green Figlds Colony, NHPC Colony, by this Intierim Resclution Prodessional P peoperly dCourtiad Jor ncer Tevpaciive ised U gcoounts. complaint form or cause tobe  delivered

14, (a) Refevant forms and | (&} Web Link: ntps:iwww.iohi.pow.in/ s oppositions to the Registrar of Companies,
Amount due as per Demand Notice it} Dedalls of aushorized reprasentalives | ib) Mot Apgplicahle Thib-ommpaiy e oy ore ol segmer 6, A, Stioass ard Pl Delhl-1 at 4th Floor, IFCI Tower, 61, Nehru

Date of physical possession — 19-May-2026, Dale of NPA - 03-Nov-2025 The cradilars of WCubie Solutions Private Limited aré heraby callad upon 10 submit thes clairs win E - oo i{,-g; 4 mentioned below -
i A "Eﬂ’ rd East Delhi, Delhi 110091

All that part and parcel of the properties bearng No 104, Property 10-1B89JUDYE, Area Tha Fnancial Creditars shall subenil thair siaims wilh proal by elaciroric means caly, Al athar craditoes ‘il'.ﬁ:;'é;:'lp' 1, ?“" For & On Behalf of
Admeasuring 250. Sq., Yrds., In Residential Colony Known as Surya Nagar Phase-1, maly submid e claimes with prool in person, by post or by elecinonic means. '-;'- Bt r;I-l L For and on behalf of the Board of Direcors VISION IKNOWLEDGE SOLUTIONS LLP
Residential Scheme Sector-97, Faridabad, Harayana-121003. Submission of false or misleading proofs of claim shall attract penalties. Sdl- E_mf =T Sdi- Sd/-
Bounded By:-East- Plot No.103 , West:- Plol No.105, North:-Road , South:- Road : L {Sanjay Kumar Kanoria] AJAY MITTAL

: _ HIIHWEI'.F]I"H‘I Srr_lgh Date: 20,08 2026 EE!:E!F. """:HIIE Managing Director Date : 20.05.2026 (DeS|gna.ted Partner)
Place: Faridabad Seli- Autharised Officer- Truhome Finance Limited | | Date : 20.05.2026  Interim Resolution Professional, WCube Scfutions Private Limited | | piace : New Dethd e DIN: 00067203 | | Place : New Delhi DPIN : 01000245

Partnership Act, 2008 seeking permission
to change its Registered office from
"National Capital Territory of Delhi" to the
"State of Haryana”.

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the LLP may deliver

or send by registered post of his / her
objections supported by an affidavit
stating the his/her interest and grounds of

Place, New Delhi - 110019 within Twenty
One (21) days from the date of publication
of this notice with a copy to the petitioner
LLP at its Registered Office at the address

eﬁﬁﬁ}éf.'f'ihanc;iaiexpress-.cun.. &

New Delhi
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DT AR & GHe
Hu-l IR, sRATOT
farfaes amafaferdl uré=RfRg vae, 2008 @
gRT 13 @ IU-oRT (3) iR fofics
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P qHT H
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tpk Rud o= vavadl & A9 ¥,
Rra®T toligd dRIed & 715, SadR]
TR, Wdex-56, [eIMid, BRAOT
—122003 TR Rerd & . afasrddl

D GRT M ST DI Gferd fHar Srar &
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Tde, 2008 @I ORT 13 (3) & dgd HUAl
RIS, RATOT BT U A1t IRg HR
BT BT “ERATOM” T "SR U9
T8 H gEer DY AFART ARG TE B |

Prs A afth ST fod vergerd & doliga
HRITT | IRATAd gaeld XTI 81 &l
TG &, T8 31O AR (Th BAH-TH gRT
[, o SHa 20 @l Ui 3R R &
IR gAY 7T 8l) HU IOReR, BRI &
BRI H ARKITT ®U I UgaT Abhdl ©, AT
Y = agfeh @ AT A farsTar Adar 8, a1
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2741, TSNTG—160019 | TE BRI 3 A &
TSR DI ARG | 21 (390i) 34 & fiax
fohar ST =Ry, AT v ufay anferarandl

Jeqganen wieded (3fear) fafres
USiiehd hTEieTS: WAle HeX U-177, @
geigaa uiEn, %e-1, W€ feoei-110020
(HrEE: L45101DL1979PLC009654 )
aewEe: www.acilnet.com;
-7t cs.corpoffice@acilnet.com

AT

IRaE gfagfa R fafma o (geesar
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2015 & faf-em 33 & @y ufeq fafm 20 &
a6 A H, FH 3Rl Jhad wAT
AR, 30 WE, 2026 1 AEIA B el 2,
foad o= ol & -y fefafeq e
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1. 31 |4, 2026 1 FEH faAmE iR 99 & fow
Ot i eifee RAE & WY wwa 3R
FhfRg sifeee foita aRomdl w faar ==
3R 37 Hepll &,

2. 31 TE, 2026 @ @MW o o9 & fow
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#E 8, W R w3 3R saent fawiRe
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TeTgFd FaET: AN 30-A, TTETATT &0, 7% fEee - 110088
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POST OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(12) OF THE SECURITIES AND EXCHANGE BOARD OF

TATTY) BT B HYR I TT g o) Rer| | wferferdi § o & forg 2 i el fva _ g INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AND SUBSEQUENT AMENDMENTS
Uofigpel rafert 8 ff ol S =Ry | 2 =it 3 for geaR, 1 o, 2026 T R, f1aTs U=1 : U74900DL1998PTC094758 THERETO, FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF
B 3N A 3R STD A uR| | N TR TS w31 A, 2006 AW || Syl (EariEan wiE) zoe A s B o TETl 1 | ﬂ41|d~1 R
o Rerd e e |t o 135 fog oo 3 s | Loy &y 7 e o T S @R e e SAMMAAN CAPITAL LIMITED
THIER / — %ﬁm)awg?gigfﬁﬁ |im—'r|’t"—|'c.'r]'ﬁ‘¢m—“ﬁq"ruﬁ ?ﬁra—hﬂf‘- RIS % —ﬂ—:ﬁ‘rﬂ'ﬁ 3 Registered Office: A-34, 2nd & 3rd floor, Lajpat Nagar |I, Lajpal N 0024, New Dethl, India
) SIUH TdT< _@_;l\ ’ @a (o) Fataie |""~‘I'h-"|='_'bT'FI T* !-11_I"'ﬁErT’ qREHTA TH"-!T[ ILII*1~'.|'-I El:I1E|"'I:-.-!'-II'=.1I 20186 l"::rrpl:.urate Ident EaIH:-n Mumber [C
II: TS BUESSIRINS : ) e, | | Amr ) % R a7 o o TR /S W A S & e Tel: +91 124 604 8213; Website:
fai®: 20.05.2026 SIIATSY:06403627 (o frarity | |8 3 g et £ o R vl e
Tdr: S 715, STAd1Y Ay, o 8 oot g:::ﬁ' | e Open offer for acquisition of up to34,17 54,285 (thiry four croFe saventeen lakh ﬁfly four thousand two hundred and eighty six) Equity Shares, representing E'E.IZIE‘HL: {twenty
JFeI—56 1;,[’@1]'[3 gw_122003 fﬁ?l?h‘ 20.05.2026 ST e | 'HTlﬂ Elke dl'i'ﬂ Hqﬁlﬁ i f&-:ﬂtl] st paint derd five par cent) of the Expanded Voling Sh.ara Capital of Ealnn_'c-l.an LF!|'2:||EI| lel.'.Hi._i :'Targal_ Company”}, fram the Public Shar_ehul-:iﬁrﬁ af Fhe Target Comparny
- Letid, P 20.05 -1“ e WHTEY BT ST0% FeTrel el ST 7466 /2023 % O FfewE, 9 LG -:ﬁ by Avenir Imrestment RSC Ltd {"Acquirer’) togeiher with |HC Capilal Holding LLC ["PAC”) inits capacity as a person aching i concert with the Acquirer, pursuant to and
ST WA= TS & wee wied | (FE fR T WETEE BY 3T JiE 4| in compliance with the requirements of the Securilies and Exchange Board of India (Substantisl Acqusition of Shares and Takeowers) Reguiations, 2011 and subsequent
i &) amendments therolo ("SEBI (SAST) Regulations™) (*Open Offer” or "0Offar”),

=mreloriEas alaon ': ':|"=_u|f"r"~'=n'=. ST o e 51 2026 This post offer adverisament is being issuad by Citigroup Global Markets India Private Limited, the manager to the Open Offer (*Manager’), on behall of tha Acouirer and the
[t FearsT 3w ST 30 e a1 (SiEsE g wikan) | Hrm F‘-. o Eﬁ"Fﬁ“. I“'Tf 2028 FAC purseant io Regulation 18(12) of the SEBI (5AST) Regulations in respect of the Open Offer ("Post Offer Advertisement”)

1"11‘Taﬂrr 2097 Eﬁ TEI IIIH 14 E i dl‘é'll_ﬁ The detalled pulblic statement ("DP'S") with respect to the Open Offer was published on October 09, 2025, in: {a) all editions of the Financal Express (Englishy; (b) all edifions

of Jansatta (Hindi}; and (¢) Mumbai edition of Navshakli (Marathi)
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gﬁru!ﬁ‘l foram ait il

1 AT e aEiEEnerd g ot @, aer & St B @,
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o [t 3 w R =l | T 14 E _,‘,. = Z = LR =
_T:I'?'l"l'-'lﬁE =i =1 3 qﬁﬂﬁq mwﬂmm This Post Offer Advertisement should be read in contnuation of, and in comjunction with the:
| e i o A R it 31 rr-"ir'r-'e‘l 2015

3| oo fems aie e T AT ST, it — |

i8] public announcemant dated Oclober 022, 2025 [PAY;

ol ww o) &5
AT (k] DPS:

et i danaa g e : g St e : pust
= n_:_ﬁ”_ ma—_ ,_hq: i S | T499800 201 5PTC 75822 2. sege fBaran @ Rarfeams w@igw 2016 & wrerl & ads gt sl [} ﬂl:ll:lenl:lsurﬂ Cum c?r.rwdurntn the PA, DPS and the Draf Letter of Offer dated January 14, 2026 ("Corrigendum’), which was published in all the newspapers in which
'qf?ri-ﬁfﬂq?mn—ﬁg— Feearr it Rearferar a)s (R Sie @i, 2016 @ R 370 e UFS was publshed
5. | e e o whe -quﬂ-;_lm wraleu: T3/ 63, WU T eyl fawga RIeR T ST T 5 T 3 AT T AT | {d) letter of offer dated April 03, 2026 {"Letter of Offer” or "LoF") along with the addendum bo the Letter of Offer dated April 09, 2026 (*Addendum’); and

'r:r:'gmmi_ara HEi= RIS
R B R PR A Ol

pre-ofier adverlisement cum carmigendum to the delailed public stetement dated Apel 15, 2026 ("Pre-Offer Advertisement cum Corrigendum’), which was pubdshed in

3. FHEE ST A wl&-uug:-—u el W oo o awd R Beranga ie)
all such mewspapers in which tha DPS was publizhed on Apnil 18, 2026,

eiftudfordt iede fafid s & gramany i afvely v -1|q9r fam o g
sarvesh_dami@yahoo.com 99 T SHE Wy B [ AT o E | Thes: Posl Offer Adverlizement s being published i all such nefwepapers in which the DPS was published
4. e (Eeem] @ wem wfify & aeed 9 o gl @ e o e 6 Capalisad tarms used but not defined in thes Past Offer Adverisement shall have the sama maaning assigned to such ferms in the Letter of Offer,
n'?.‘m s 3 it 3l &1 e g !
5. TR T [ g avre o S off e v v wndl A fe o e
o ST T @ SR T 2 Fad e O B 9 S 5
LA A B e T e A e 2 i A

oo fbeen, =3 Beet — 110018
| OTERTS W TR W TAl 05—114 T T,
A L T 1 ) Tl A b e e e M e e
L, TETTE, BT, ST, 122000
B HIHE wfem &1 TR 7R | 19°%E, 2026
[Er T g
7. | ol o AW, O, e,
BTN SRS T STy

Name of the Target Company: Sammaan Capital Limited,
2. Mame of the Acquirer and PAC:
ta) Mame of the Acquirer; Avenr Invesiment R3C Lid; and

Bl i (S
THAT: 77, TTAS Tl 1. e 7, 5
SPgErE. #e A, A et~ 110085

! FLF G T

angfrdtamd @ arer ol - andd) R st = o s e e B e e B A (b} Name of the PAL: IHC Capita! Holding LLC
f Emghhunwt_z‘l';EI}‘-E@gmall com BT o] T AT TF.ér-rTm'rf | 3. HWame of the Manager to the Offer; Cifigroup Global Markets India Private Limited.
oA & Fv gdn: 316-41, v 5 sty 124 . ; P " i " b DiFl
e, a2 T, TR, ST 21003 T'Efrcﬁ - ?irin:nﬁ 20726 =1 4. Mame of the Registrar to the Offer: MUFG Intime india Private Limded (Formarly, Link Inbime India Private Limited).
TEIT=1 2 TP Offar Datails

wd v ey

ErUEIEA B e fee e fefies o aResmas (oReeme &)
s it gofteeur e [BEUIPA-002P-NO01 27/2017-13/10296
AT 404, PO AT, (e SETE & ), S, AT — 201010
-ﬁ-n"ﬁ e 9618008651 | $H9: sarvesh_dami@vahoo.com

afem ffire 99 vpspl o bedigmad com
SEIET A 01 100047 15

oGl ¥ .2 [BBINPA-DI2PND 1150020212022/ 13708
YWY T 30.06.2026 T

18 G, 2026

ta) Dale of Opaming of the Cffer: Friday, &pdl 17, 2026: and
ik Date of Closing of the Offer: Thursday, Aprl 30, 2026,

O A - - Date of Payment of Consideration: Thursday, May 14, 2026

TEET I A A § (6 ad e g Gieqyie wgde fatids 7 o4 v, 2006 F e e e i, Details of Acquisition:
sy afteAr s d | S
ad g wh wiequie wrgde fafde & famesis o oF mesw mommEd e _ No Particulars Proposed in the Offer Document Actuals
7 79 A e e T O TR T A STl O A IR 9 e e wen # | [ | I 30 E
e s A bbbt e g el —h?-u—' s 5 7.1 | Offer Price INR 139 per Fully Paid Equily Share and INR 39 per | INR 138 per Fully Paid Equily Share and INR 39 per
e | £ B TR = | L e e 10 e B G 0 o G R T g el | TN TeaTe e Hlﬂﬁlﬁqgg?rqu" : ; | i i
TR AT T ST T, S A S S A e A wwi s | e b e ; 3 o 'Y Fartly Paid Equily Share ' Parlly Paid Equity Share

_ W 3 | smeetta FEaren #ie o e ave (aniTee sl o e s 72 | Aggregals number of shares tenderad 341754 288" A,1e
& ol e s W ) g f e AT/ — aperarr - wHEn= SR RFEEEE, 2016 @ AW 6 9 s e s et l

il e L T 3 ﬁ.:::r&;a.e numbﬁr of -tﬂares a&.ept‘w:l 34, 1? :n-i 786 | 41 1 lf.lr
T
T : 7 fe] STofte ST IBBIIPA Q2P NOT1S02021 2022013788 | [T aniT e @are it saoparem wieaere wgdc MRS N LR D ity
T 2 | b BT e r"'ﬁ 25 9T, 2018 ' ' 1.5 | Sharehoiding of the Acquirer before Wil {0.0%) Ml (0.0%)

AgreementsPublic Announcement (Na. & %) |

shares Acquired by way ol Agreemenis: * Number; 330000117 Fully Pasd Equity Shares E
* Mumber 3,58,892,966 Tranche | Warrants, and 21,5707 569
* % of Fully Diluted Equity Share Capital™ Tranche || Wasmranis Tranche [ Warrants,

= % of Fully Diluted Equity Share Capital: 41,24% * %o of Fully Diluted Equity Share Capital: 41.24%

+ Number; 34,17 54 2B6" * Number: 41,1108

« % of Fully Diluted Equity Share Capital: 22.13% * % of Fully Diluted Equity Share Capital: 0.003% of
Fully Deluied Equity Share Capital

wr ey Forerh et e TefrEETR Sl AR 2 eeil—1
T T O e ot 76
NS e B FMe UEa UT4995DL2019PTC357976
| He=n / .g:!‘l'q-r. n:fl'ﬂ-._n:'.: BT |
et SAET o A A
T T e e (A i | R

S _-. |
TR diciithen foifies
USiigha shTEierd: 305, [T 9, Telle 3189, 36 SRRl He, 8|
HEAT AT THRISIH, STHESY, T8 fawei-110048
CIN: L52109DL1992PLC049590, W®iH: 011-45537559 ]
@et: compliance.officer@premierpoly.com a&@Ee: www.premierpoly.com

Number: 330000111 Fully Pad Eguly Shares;
B892 066 Tranche | Warants, and 21,07 97 550

SR E G D b R et R R e L
A, T A g, Ae A, s R,
= faresit- 110003

T o T WA 265, TR A
TR R = A, T, F I, AT 122016

7.7 | Bhares Acquired by way of Open Offer;
. Bl . + Mumber
T U US WRaWH WE (3w ) - % of Fully Diuted Equity Share Capital

¥ Ul ok Sfeadl YR T giaRur

N : e e - S (el mrece Sy gqeer Faum @ agene) 7.8 | Shares Acquired after Delailed Public + Number of shares acquired: 33,00.00,111 Fully Paid | - Number of shares acquired: 33,00,00,1%7 Fully Pasd
afifee, mwﬁ ?ge%fﬂrﬁi? S f6 Q;sﬁﬁm ﬁﬁm%n;m%mi (;;amwn | [ wriRe S d was A s vie o8 wE, 2026 (FrEIE AR 199E, 2026 Statement™; Equity Shares; B,68,02 966 Tranche | Wamanis; and |  Equity Shares; 868,952,966 Tranche | Warrants; and
3@& frdi T 2018-2019 % fora St it erwEL S A o9 w) s ¥ o g EFHCTT ST Forid T AT B ) * Number of shares acquired 21,97 97 569 Tranche || Warrants, 21,87 27.560 Tranche |l Warrants

Tra TET, T 30 AR, 2026 F) AEENTE § S A FeN S0 | SAfE SPR B T AT T S ST ST RTINS | 04 Ta AT 2006 ' Price of the shares acquired * Price of the shares acquired: INR 133 B Price of the shares acquired: INRE 133,

a1 A A e ;ﬂ T T e T o, < o freri # Frsrifa wfEe S AR ewiaRa ikl i u:FﬂﬁTﬁTﬁ |- _ B « %-of the shares acquired = % of the shares acquired: 471,24% of Fully Diluted | « %% of the shares acguired: 41.24% of Fully Diluted
v i S| 5 | afe Ty weprer g o ﬂ_;;-..rflﬂ'ﬂ e Equity Share Capital Equity Share Capial

el & e ¥, 39 @l Heiftd IRRURE 1 SeTd T AN S @ & fh IRR S R ST AL AT AT | o), . IBEUIPA-DORAP-NO1150r2021-2022/13764 7.9 | Post Offer shareholding of Acquiner: + Number: 97,84 44 832 * Number: 33,00,40,111 Fully Paid Equity Shares; 1,110

a1 afte e R YWY ; 30 T, 2026 {6

0 i e R o I o 1t o e 15 i el s Y|

= s P 0 s e R el FraTer, el e, SR R, 7 e — 110065
i #Hid : singhkunwar201 2i@gmail.com

L]

et & TR SMEgdw # TaiaRd e & o SoRerE €, T YRRuReRT S g fqeRer s
I JaAES: www.premierpoly.com T 3T HIAT T T | 8
3 dey H, Fua frafafed o Hie

1) afg e i T F IR T T gfetohe IR YA IR R S SR smEddiew

s Mumber
+ % of Fully Diluted Equity Share Capital

% of Fully Diluted Equity Share Capital: 3.37% Parlly Paid Equity Shares: 86892966 Tranche |
Warrants; and 21,9797 568 Tranche || Wamants

+ % of Fully Diluted Equity Share Capital; 41.24%

| 7.10 | Pre and Post Offer shareholding of Public: Pre-Offer; | F'I'E' Ciffer
ﬁ . ﬁ . ; STt hT Wl T 6 A _ _ .
o GIT@EIR e o ST AR T s l-:t:l fuufiwfﬂﬁéu lf:|'~:¢:€'--h--| gfj ::-!f :’F{;:‘{IT’I::- A, H*ir'lf ﬁg;;ﬂ Db ] _ I A : 1 SRK: 08,2, Flmad™ L
2) af @ w1 R T e ) wwiR ¥ R SRl ¥ Ees $d: cirp.weube@gmall.com « % of Fully Diuied Equity Share Capital « % of Fully Diluted Equity Share Capital: 100.00% |+ % of Fully Diluted Equity Share Capital: 100.00%
JUREAD S G N i Sl 1. e e g e i ot 2], 2028 (TS FARTHIE A Post-Gifer Post-Offer
15 A, 2026 1 AN ITY Tl T4 G U6 7 B i feafq §, ot o forelt aifafies g=en 14 TR AN 1974 2005 ) + Number: 56,55 35 606" + Numbier: 90.72 48,752
3 wevert T S SR R g - o % 1{&1 & weiRa R F TR 19 T e o7 GretEm 21 @ ""1"*' « % of Fully Diluted Equity Share Capital: 36.63% * % of Fully Diluted Equity Share Capital: 58.76%

Assuming full acceptance of the Open Offer

Ciher than the Equity Shares acquired pursiant fo ihe Open Offer,

Comprising 40,000 Fully Paid Equily Sharas and 1,110 Partly Paid Eqully Shares.

tcludes 33,0000, 711 Fully Paid Equiy Sheres, 868,92 966 Tranche I Warmranis and 21,97,97 569 Tranche Il Warants acguired Wnder ihe share sibscnplion agreement
dafed Defobar 02, 2025 anferad into by and betwaen the Acquirer and the Targe! Company ("SSA7), and 3417 54 286 Fully Paid Equily Shares propased fo be acquired
under-the Open Offer. Pleaze nole that the Acgquirer had agreed nof fo exercise the Tranche I Warranis untd after the axpine of the 10th flenth] Working Day from the
closwre of the Tendenng Penod for the Open Offer

The pre-offer shareholding /s based on fhe shansholiding of Publc Sharehiolders of the Targel Company on a filly divted basis a5 on Apnl 1, 2026 and includes
(1 1, 15,86, 70 658 Fully Peid Equily Shares, (W) 30,13, 213 Padly Paid Equily Shares: (W] 20,66, 20 535 oufsfanding investor Warmanfs afipfed fo fhe Acquirgr on March 31,
2026 & lerms of the S84, and v} 756 06,152 oulslanding amployee sfock aptions of the Target Company as ondpall 1, 2026

The post-offer shareholding 5 based on the shareholding of Publc Shareholders. of fhe Yargel Company ason May 15, 2026 and includes (1) 82,88, 15057 Fully Pald
Equity Shares, (] 30,712,103 Parly Paid Equity Shares;, and (i) 7,54 20,822 oulslanding employes stock oplions of the Targe! Company a8 on May 15, 2026

Fulty Oieded Equity Share Capital” lm:n'nn'ns 1,15.88.55, 968 Fully Paid-up BEquily Shares; 30,153,213 Pary Paid-up Equily Shares, 30,68, 80 535 outstanding mwestor
Warmanis aliofted to the Acquirer on March 31, 2026 in terms of the S84 and 7,54, 20,822 ouwtstanding empioyes stock options of the Target Campany, as on May 15, 2026

The Acquirer and #s director and the PAC and s manager accept full responsibility for the information contained in this Post Offer Advertisement and shall be jointty and
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F, W diefieen ffes f=ia: 2005 2026 LT AT BRI, Sl Hic v e it s sewerally respansibla for the fuffiiment of the obligations of the Acquirer and the PAC under tha SEBI (SA45T) Regulations in respact of the Opan Offar.
o 7 fech ﬁiﬁ;‘; | a1 A R AT H |BBVIPA-DO2NP-NOHS02021-202215764 | 9. Information pertaining fo the Tasget Company in this Past Offer Advertisement ar any other advertisament! publications made in connection with the Open Offer has been
m 20-05-2026 S S S S obfained from information published or provided by the Target Company, as the case may be, or publicly available sources which has not been independently verified by

lhe Acquirer, the PAC or the Manager to the Offer, The Acquirer, the PAC and the Manager to the Offer do not accept any responsibility with respect o the information
provided iy the Target Company.

10. The Post Offer Advertsernant will also be-available on the websites of SEBI (wens sebl.govm), BSE (whew bealndia.com), NSE s nsaindla.com) and at the regesterad
ofiice of the Tanget Company.

Issued by the Manager to the Open Offer

CITIGROUP GLOBAL MARKETS INDIA PRIVATE LIMITED
1202, 12th Fligor, First Intemational Financial Cenire, G-Block, Bandra-kura Complex, Bandra East, Mumbai - 400098
P o Tal: #9171 22 6175 0099; Fax: +91-22-61758858
C I t I Website: hifps: /'www.online.citibank, co.inimimdcitigroupgiobalscraen ] him
Contact Parson: Mr. Samrat Choudhary
Email: sammaancapilal. cpenoflerf@ol. com
SEBI Registration Number; INMODOD10718

Registrar to the Open Offer

MUFG Intime India Private Limited

irormerly, Link Intme India Private Limied)

C-101, 15t Floor, Embassy 247, L.B.5. Marg, Vikhroll {West), Mumbai - 400 083, Maharashira, India
Tel; +97 810 511 4849, Fax: +31 22 43186060

Website: wiwwin.mpms.muky.com

Contact Person: Ms. Pradnya Karanjekar

Email- sammaancapial offen@in.mpms.mufig.com

SEBI Registration Number: INRODDDO4058
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For and on behalf of the Acquirer and PAC
Avenir Investment RSC Lid (Acquirar)

S0OH-

By: Authonsed Signatory

dlvad Hieyeiv fafee &
Bl —
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apene, v Fgeres s widan
SIS 02070081

IHC Capital Holding LLC {FALC)
Shv-
By: Authorised Signatory

Place: Abu Dhabi, UAE and Mumbal, india

S ldh: 20 73, 2026
fastia: 20 7, Date: May 21, 2026
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